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 due  importance  to  teaching  of  Sanskrit.

 Sanskrit  has  not  been  provided  a  place  un-

 der  three-language  formula  in  Navodaya
 schools.  Sanskrit  is  not  even  one  of  the

 optional  subjects.  Though  the  Department
 of  Human  Resource  is  providing  a  huge

 sum  of  money  for  the  development  and

 propagation  of  Sanskrit  language;  Sanskrit

 Universities  have  been  established  and  en-

 couragement  is  being  given  to  publish  the

 ancient  Sanskrit  literature,  but  this  is  not

 sufficient.  The  lovers  of  Sanskrit  want  that

 Sanskrit  should  be  provided  an  important

 place  in  the  New  Education  Policy,  because

 highest  ideals  and  basic  principles  of  hu-

 man  life  are  available  in  Sanskrit  literature.

 The  Sanskrit  Scholars  have  spoken  of  the

 entire  world  as  one  family.  The  highest
 ideals,  national  integrity,  unity  and  love  for

 humanity  can  be  found  in  abundance  in

 Sanskrit  language  and  literature.

 Sanskrit  is  a  secular  and  divine  lan-

 guage.  ।  does  not  belong  to  any  commu-

 nity  nation  or  country.  It  is  a  source  of

 inspiration  for  the  entire  world.  Therefore,
 it  is  necessary  to  give  due  respect  to  san-

 It  is  not  possible  to  provide  a  place  to

 Sanskrit  under  three-language  formula  but

 it  should  find  a  place  as  an  optional  subject
 in  the  study  of  ancient  languages.

 Therefore,  |  request  the  Minister  for

 Human  Resource  Development  that  provi-
 sion  should  be  made  to  give  due  place  to

 Sanskrit  keeping  in  view  the  sentiments  of

 Sanskrit  lovers.  Thank  you.

 [English]

 (viii)  Demand  for  exemption  from

 duty  on  all  parts  of  electric
 motors  required  for  production
 of  submersible  pumpsets

 SHRI  P.  KOLANDAIVELU  (Cobichet-

 tipalayam):  From  April  1981  onwards,  the
 Central  Excise  Officers  at  Coimbatore  had
 been  holding  that  Electric  Motor  does  not
 come  into  existence  in  an_  identifiable
 manner  and  is  not  separable  but  that  the
 stators  and  rotors  forming  component
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 parts  of  monobloc  pump  sets  are  liable  to

 pay  duty  under  erstwhile  tariff  item  30  (D)

 of  the  Central  Excise  and  rotors  forming
 component  parts  of  monobloc  pump  sets
 are  being  held  as  dutiable  under  Heading
 No.  85.03  as  parts  primarily  designed  for
 use  in  machines  under  Heading  No.  85.01.
 Government  of  India  with  a  view  to  give
 sufficient  relief  to  the  agriculturists  have
 issued  notification  dated  1.3.1988  granting
 complete  exemption  from  excise  duty  on
 the  electric  motors  used  in  the  manufacture
 of  monobloc  pumpsets,  thus  extending  full

 exemption  from  duty  including  one  on  the

 prime  mover  portion  of  monobloc  pump
 set  under  Notification  dated  10.2.1986  as
 amended  as  the  monobloc  pump  set  had
 been  held  to  be  only  a  centrifugal  pump
 primarily  designed  for  handling  water.

 Consequent  on  rescinding  of  Notification
 dated  10.2.1986  as  amended  under
 Notification  dated  1.3.1988,  it  is  being  held

 by  the  department  that  the  Notification
 dated  3.4.1986  becomes  inapplicable  as
 the  parts  of  electric  motors  are  being
 captively  consumed  in  the  production  of
 electric  motors  for  monobloc  pump  sets,
 on  which  duty  ४  exempted,  the  Central
 Excise  duty  on  these  parts  are  to  be  paid  by
 manufacturers  from  1.3.1988.  In  case  of
 submersible  pump  sets  which  are  also
 included  for  present  exemption  from  duty
 under  the  said  Notification  dated  1.3.1988
 unless  the  exemption  from  the  duty  on  all

 parts  which  go  into  the  production  of
 Electric  motor  for  production  of
 submersible  pump  sets  is  granted  no  relief
 of  excise  duty  can  be  passed  on  to  the
 benefit  of  the  agriculturists.  |  request  that
 action  may  be  taken  early  to  see  that  the

 exemption  as  required  is  granted  to  reduce
 the  excise  duty  and  thus  pass  on  the  same
 to  the  agriculturits  as  announced.

 (ix)  Demand  for  stern  action  to  pre-
 vent  glorification  of  sati  in
 Deorala  (Rajasthan)

 SHRIMATI  BIBHA  GHOSH  GOSWAMI

 (Nabadwip):  Seven  months  after  the  event
 of  buming  a  young  woman  alive  in  Deo-

 rala,  Rajsthan,  open  sale  of  Sati  memora-
 bilia  and  proliferation  of  myths  are  being
 encouraged  unabated.  Daily  people  are
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 allowed  to  gather  at  the  site  and  perform
 various  tituals  all  day  and  family  members

 of  the  murdered  unfortunate  girl,  are  col-

 lecting  money.  Although  there  is  a  police
 picket  at  that  place  but  they  are  not  in-
 structed  to  stop  the  worship  and  collection
 of  money.  They  are  only  registering  their

 presence  and  nothing  else.

 Whereas  the  police  is  totally  inactive  in

 preventing  glorification  of  sati  and  collec-
 tion  of  money,  they  are  very  active  in  pre-
 venting  outside  visitors  from  taking  pho-
 tographs  and  collecting  other  information
 from  villagers  on  the  subject.  The  whole
 issue  of  worship  and  collection  of  money  is

 illegal.  The  reason  for  inaction  can  only  be
 the  fear  of  alienation  of  the  powerful  Rajput
 votes  ‘of  the  area.  There  is  no  hope  that
 with  the  passage  of  .time,  interest  in  this
 Sati  and  ipso  facto  in  the  temple  will  play
 itself  out.  Stern  action  to  prevent  this  glo-
 ification  of  Sati  and  collection  of  money  is
 the  need  of  the  hour  so  that  this  barbarous
 custom  is  confined  only  in  dictionary  of
 words.

 12.25  hrs.

 DISCUSSION  UNDER  RULE  193

 [English]

 Report  of  the  Joint  Committee  to  enquire
 into  Botors  Contract

 MR.  DEPUTY-SPEAKER:  We  will  go  to

 next  item.  Discussion  under  rule  193.  Shri

 Jaipal  Reddy.

 PROF.  MADHU  DANDAVATE  (Rajapur):
 Before  he  begins  the  discussion,  |  want  to

 point  out  to  you  on  Bofors  discussion,  on

 various  aspects,  the  Prime  Minister  is  very
 much  concemed.  But  we  find  that  he  is

 not  present  for  such  a  serious  debate.

 MR.  DEPUTY-SPEAKER:  The  Defence

 Minister  is  here.

 PROF.  K.  K.  TEWARY  (Buxar):  It  is  a  de-

 bate  in  the  House.  |  strongly  protest

 against  the  insinuation  of  Mr.  Dandavate.

 वि.  ननवा
 **  Not  recorded

 VAISAKHA  14,  1910  (SAKA)  to  enquire  into  506
 Bofors  Contract

 PROF.  MADHU  DANDAVATE:  He  has

 made  several  statements  and  policy  pro-
 nouncements.

 PROF.  ८  ८  TEWARY:  It  stands  in  the

 name  of  Shri  S.  Jaipal  Reddy,  and,  as  in  the

 past,  the  discussion  must  go  on.  He  has
 no  ground  for  saying  this.  (Interruptions).

 MR.  DEPUTY-SPEAKER:  Order  please.

 Any-how,  the  Defence  Minister  is  here.

 (Interruptions)**

 MR.  DEPUTY-SPEAKER:  No.  Order,  Or-

 der.  Defence  Minister  is  here  who  will

 look  after.  it  is  not  necessary  to  discuss

 this  point.

 (interruptions)**

 MR.  DEPUTY-SPEAKER:  Nothing  will  go
 on  record.  Only  Mr.  Jaipal  Reddy's  speech
 will  go  on  record,  not  others.  |  do  not
 want  any  discussion.

 SHRI  5.  JAIPAL  REDDY  (Mahbubnagar):
 Mr.  Deputy-Speaker,  Sir,  |  can  understand
 the  studied  absence  of  the  Prime  Minister
 for  it  carries  its  own  profound  significance.

 Sir,  today,  |  rise  to  speak  more  in  an-

 guish  than  in  anger.  If  Bofors  kickbacks  is
 the  biggest  scandal  (Interruptions)

 MR.  DEPUTY-SPEAKER:  Please  Order.

 The  Minister  is  on  his  legs.  |  am  not  al-

 lowing  anyone  except  the  Minister.

 THE  MINISTER  OF  DEFENCE  (SHRI
 ८८.  PANT):  1  thought,  Mr.  Jaipal  Reddy
 knows  that  the  President  of  Afghanistan  is

 coming  today,  now.  Therefore,  both  Prof.

 Dandavate  and  Mr.  Jaipal  Reddy  know  that

 the  Prime  Minister  has  to  receive  him  and

 there  are  discussions.  Therefore,  there

 should  be  at  least  enough  charity  between
 us  to  accept  the  facts  as  they  are.  These

 are  the  facts.  (Interruptions)**

 MR.  DEPUTY-SPEAKER:  No.  Nothing

 will  go  on  record.


